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CENTRAL IVI-IINISTRATIVE TRIBUNAL 

ALLAHABAD BE t£H,ALLAHABAO 

Orig& nal Application No: 1024 of 1994 

5 .K.Jain , • • • , , • • Applicant. 

Vera us 

Union of India & Ora. •••. •• •• Respondents, 

Hon 1 ble Plr, S,Oae Gupta, Member-A 

Hon'ble Plr, T,L,Venaa , Plen4Jer-J 

(By Hon 1ble 1-lr, S,Oae Gupta, A,l-!,) 

Heard Shri 1-!,S,Piperanania, learned counsel 

fer the appliant on admission, 

2, The applicant in this case was a candidate 

for the posts of Assistant Station Plaster/Senior Clerk/ 

Clerk,Gr.te-1 for which the Railways ha~ taken an 

examination in the year, 1989, The applicant passed 

in the Written Test as well as the Vivo-Voce and 

thereafter, was finally selected, A c011munication in 

th~s regard was given te him vida letter dated 24,2,1989 

(Annexure A-3) in which it was stated that he had 

qualified as far as the Exa•ination/lnterview ia 

concerned but the fi na 1 appeint•ent wauld be made 

by the Chief Personnel Officer, Central Railway, 
~ 

Bombay V.T.,._would in due course, sand offer of 
'-

appointment provided, the applicant was otherwise 

suitable. Thereafter, it appears that the applicant 

was sent for Medical E.xaatination and was found unfit 

for the post of Assistant Station Plaster vide letter 

dated ?,9,1989, The applicant states that even if 
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he was unfit for Aasiatant Station Master, he 

should tave been considered for the other 2 posts 

for which also he has given an option in the order 

of pre fe renee. He submitted rapra senta tien in 

this regard t a the Chai run, Rai 1 way Recruitment Board 

on 25.12.1990 (Annexure A-5) and when he did not 

receive any reply, had continued to represent by 

representatiorsdated 18.6.92 (Annexure A-6) sad 
,) 

10.5 .19 93 (Annexure A-7) and 10.4 .1994 (Annexure A-8). 

' 
lJe hate carefully c cnsiderad the submissions 

made in the application as well as the oral submission 

made by the learned counsel for the applicant. The 

cause of action in this arose on 7.9.1989 when the 

applicant -.,as found unfit for the post of Assistant 

Station Master. Thereafter, the applicant submitted 

repre santa ti on on 25.12 .1990. The period of limi ta ti on 

would be counted fro• the data of the first repre s en­

tation i.e. 25.12.1990 and the remaining representations 

cannot be taken into account for the purpose of 

limitation. In this vtav of the matter, the 

application is time-barred. However, since, the 

applicant was admittedly selected by the respondent• 

in an examination, we fee 1 that it is jus t and proper 

on their part to decide a representation and give a 

reply to the applicant • 

lJe, the refore direct the respondents ta 

consider the repre sentations submitted by the 

applicant and pass reasoned a rt1 spa aking order 

the r e on within a period of 3 months from the 

date of communication of this order • 
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6, With this di recti en, the application 

is disposed of at admission stage, 

. ' 

be~ Plembe r-A 

Allahsbad Datedl August 5, 1996 
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